
     
  

    

    
  

          
     

  

          

        

          
 

       

      

     

  

  

     

     

    

            

          

     

             
            

   

              
              

            
          

   



       

      

            

           

            

            

             

  

            

           

   

            

             

            

              

           
           

           

          

      

             

            

          

           

             

   

               

         

              

                 
         

          

               
             

             
               

 

  



2. is submi ed that the Petitioner Companies hote submi ed the proof of servihg notice

upon the Income Tax Authorities dated 09.03.2017 for comments. The oflice of thc

Directotate also has issued reminder dated 08.08.2017.

l0.As far as observation of the Regional Director, as stated in pamgraph IV (2) of his

Report is concerned, the Petitioner Company tkough their Counsel states that the

Petitioner Company have already served the notice to the Income Tax Authorities and it

has also served the acknowledgement copy of service ofnotice before Regional Director

aod to Hon'ble NCLT.

ll.From the material on record, the Scheme appears to be fair, reasonable and is not

violative ofany provisions oflaw nor is not contrary to public policy.

12. Since all the requisite statutory compliances have been fulfilled, the Company Scheme

Petition No. 142 is made absolute in terms of prayer clauses (a) to (g).

13. The Petitioner Company is directed to file a copy ofthis order along with a copv ofthe
Scheme of Amalgamation and Arrangement with the concemed Registrar of Company.

electronically, along with e-Form INC-28, in addition to physical copy, within 30 days

from the date ofissuance ofthe order by the Registry.

14. The Petitioner Company to lodge a copy of this order and the Scheme duly certificd by

the Deputy Director, National Company Law Tribunal, Mumbai Bench. with the

concemed Supe ntendent of Stamps for the purpose of adjudication of stamp duty
payable, ifany, on the same within 60 days from the receipt ofthe order.

15. The Petitioner Company to pay costs of Rs. 25,000/- to the Regional Director, Westem

Region, Mumbai. Costs to be paid within four weeks from the date ofthe receipt of the

order.

16. All authorities concemed to act on a cenified copy of this order along with the Scheme

duly certified by the Deputy Director, National Company Law Tribunal, Mumbai Bench.

V. Nallasenapathy, Member (T) B.S.V prakash Kumar,
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9. As far as observation of the Regional Director, as stated in paragraph IV (l) of his

Report is co[cemed, the Petitioner Company through their Coursel undertakes to

comply with all applicable provisions of the lncome Tax Act and all tax issues (if any)

arising out ofthe Scheme will be met and answered in accordance with law.
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